IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-VI
Item No. 604
IB-635(ND)/2020
IN THE MATTER OF:
Mr. Abhishek Garg and Ors. ...PETITIONER
Vs.
M/s. Ireo Residences Company Pvt. Ltd. ...RESPONDENT
Section
Under Section 7 of IBC Order delivered on 22.10.2021
(Virtual Hearing)
Coram:

DR. P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
SHRI RAHUL BHATNAGAR, HON’BLE MEMBER (TECHNICAL)

For the Petitioner/Financial creditor :Mr. Aditya Parolia, Ms. Aditi
Sinha, Advocates.

For the Intervenor . :Ms. Nikita Agarwal, Proxy
Counsel For Zeba Khair For
Intervenor.

For the Respondent/Corporate debtor :Ms. Roohina Dua and Ms. Ananya
Sikri, Advocates.

ORDER
I.P. 27/2021

This is an intervention application under Section 60(5) of IB Code 2016
read with Rule 11 of NCLT Rules, 2016. Having gone through the contents of
the Intervention application and prayers made, this application does not
require any consideration by this Tribunal at this stage of the matter. Similar
applications have been filed earlier and leave has been granted for withdrawal
of the same in this matter. Also liberty was granted to the Ld. Counsel to
withdraw the application. Ld. Counsel has submitted that they would like to

withdraw the application. Therefore, the application is dismissed as
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withdrawn. The main matter is now posted for arguments on 222¢ November,
2021. If the senior counsel or the arguing counsel for the Corporate Debtor
doesn’t turn up on that date the opportunity to argue the matter on behalf of

the Corporate Debtor will be closed and the matter will be proceeded further.
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